
NOTICE FORM NO.4 

CENTPAL ADMINISTR'IVE TRIBUNAL 

/ 	 -U€DAB\D BENCH 

r) 	 ' 	'' ' 
Sent by Regd. A.D. Post 	 5th Floor, 

Seed personally, 	 B.D,Patel House,
Nr.Saar Patel Colony, 
Post: Navjivan, 
Ahmedabad - 380 014. 

Date: 	 k2- 

r Icc?kc1 
APPLICANT(S) 

V/s. 
L)i'or ofT- ({? PESPONDENT(S) 

To,

t,, Oi 	V-):̀ ) 

 

ho 

_ccJ 

Take notice that the above application has been fixed 

for 	 ' 	 on 

at 10.30 A.M. In the said application you represent the 

applicant/respondent and therefore you are hereby informed 

toremain present for conducting the matter. If you will 

fail to appear or to arrange to proceed with the matter it 

will be heard and decided in your absence. If necessary you 

may arrange to inform your client to remain present in the 
( 	 Court. 

C 
Section Officer(J) 

Central Administrative Tribunal 
\\ot 	 Ahmedabad Beach 

LA Ahmedabad. 



Section Officer(J) 
Central \dministrative Tribunal 

Ahmedabad Bench 
\hmedabad. 
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Take notice that the above application has been fixed 
for 	On  
at 10.30 	M. In the said application you represent the 

applicant/respondent and therefore you are hereby informed 
to remain present for conducting the matter. If you will 

fail to appear or to arrange to proceed with the matter it 

will be heard and decided in your absence. If necessary you 
may arrange to inform your client to remain present in the 
Court. 

Section Officer(J) 
Central \dministrative Tribunal 

hmedabad Bench 
hmedabad. 
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BEFORE THE HON'BIJE CENTRAL ADMINISTRATIVE 

19 	 AUMEDABAD 3ENCH AT AHMEDABAD. 

MISC. APPLICAT.F NO. 	C OF 1992 

IN 

ORIGINAL APPLICATION (Stamp) NO.17 OF 1992 

Vi— 

R.B. Kokas and Ors. 	 . . . Apl icans 

v/s. 

Union of India & Ors. 	 . . . Respondents 

on behalf of respondents. 

L \L 

	

' 	I 

c 	112  
working 	as 	fl '- 	T) 	 with 

the 	responden 	hece L, ro hc7 	'i:e 

in reply to the aforesaid Misc. Application 

as undec: 

1. 	I am conversant with the faots of 

the case -d I have oeo;e the :elevaot papers 

and files peftaining to the mattr arv3. 	arti 

afthocised t file thi reply. 	I am therefore, 

competent to f ile th L3 relv on 	ehñf o 

the respondents. 

2. 	At the o'tset I say and submit that 



no part of the misc. application shall be 

deemed to have been admtted bi :he respondents 

unless speciica].ly stated so. 	All the state- 

merIts, 	avernents 	od 	lieqat ions conta med 

in the misc. application shall be deemed to 

have been denied by the respondents unless 

spec if ically stated so here inafier. 

At the outset I say and submit that 

the aforesaid misc. application is misconceiTed, 

untenable .nd requires to be rejected. 

I say and submit that the aforesaid 

misc. 	appl ical: ion Tar condoiat ion of dely 

caised in [ilinq the original application 

requires to be rejected sinm.: i v as ii: is 

time barred under the provisions of Section 

20 and section 21 of the Admi-iistrative Tribunal 

Ac;:, 1985. I say and submit that the appicaots 

snould have made such an application on or. 

before 6th IvIarch 199 1. I deny that the appl icants 

came to know about the order under challenge 

in November 1990. I deny that the applicants 

he 	ma'e their second representat ion inme- 

d iately aT ter th(1y came :o Kflow about the 

order. I say and submit that the applicants 

::ave not stated suf iC te11 	e1)(1 	.)n a:coint 

of wt ich they were prevented from f ii mg the 

or ig mal application before zh 	-iO 	1e Tr ihunal 
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L is already 
initiated hence 

within The period o[ limitation prescribed 

under the laj. 

I say and sJhTd: tha: ince Lhe 

action regarding payment of CCA by the respondni-, 

autho c i i e s L the pr as an 	misc. 	appl 1ca:i 

as also the original applicai:iori deserve 

to be ili5LL5ed. 

In view of whil: has bee 	;ated 

above I say and submit that this Hon'ble Trib'nal 

be 	p  e.-sed 	:o r:ej ec 	The Mi. 	ppi_ bat ion 

as also the Original Application, 

D:Th5.1992 

- 	Cyesemi ?zr.j 
r 	--r 	- 

.09 
Gujr Ci:, 	 tiO() 

	

I, 	 l) 

do hereby verify and sThe LhTt what is 	:aer1 

above is :cue to my knoiiedge, information 

and hel ief and I bel ieve the same to be Thee. 

I have no suuocessed any mJ:er id. fac: 

Ver if ied 

day o1c May 1992.   

at 0 . Ahmedabad o>/th1S 

IE 	: 

iT 

: 



IN TH CNTR'L DHINISTRfTIVEi TRI3L'N;.L 

H i 0 B D 
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CUUNSL 

R5PCMENT5) 	 CLUNSEL 

Date 
	

0io5r Roort 	 0rcrs 

A 



M.A./100/92 
in 

0 • A. /199/92 

-------------- 

Date 	Ottice Order 	 0 ? 	R 

1.5.1992 	 Hea 	learned advocateS or the partie 

The title of O.A. he corrected to show the 

aame all the anlicatS. The respondents 

to tile rely to 	.A. betore 8th May, 	1992. 

The matter is adjourned to 8th May, 1992. 

(R.C. Bhatt) 
Member (ci) 

* j(aushik 

cYvJ tç:1. 
N 

\ SL\ 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

1902 
	

iii 
O.A. No. 	199 	oO 1992. 

DATE OF DECISION 03. 01092. 

I 	13. :ks 	h Dos 
	

Petitioner 

31351 1.13 .hosrhor 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

13 hr I ki 1 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? '_- 

To be referred to the Reporter or not ? , 

Whether their Lordships wish to see the fair copy of the Judgement ? >: 

Whether it needs to be circulated to other Benches of the Tribunal? 7 

L  
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 31-.ri 	c:s 
 .. 
 J._. 
 1.P.Chauhan 
 .Pate1 

s. ).U.JJarla 

 .C.Pite1 
 .P.Vasava 

;,. -J . (-' '- . 
1•r .1.;. 1 a 1  
11, L..J.P(Le1 

 
 .Jaantuar 

14 • V. 	. iu1-carani 
15. -..Pace1 
13. i.i) .Lza1UccHn 
17 • Kuirni 
13. R.4.Ratn'ja 

 i.3.3hatt 
 L.D.L)evaj. 

2. .Punde 
 P.3.Patel 

23. 3.J.Pate1 
24. ....13;iriva 

 ..13.Pte]. 
 P.L.Dahhi 
 -.R.Vora 
 
 . -i.sarigi 

3D. H.A •Tiwari 
 i3.3.Va.ava 
 C.V.Briya 
 F.1.3a±jva 
 i.P .iahadj}c 
 4.I:.So1k± 
 a..atej. 
 L4.R.TicJari 
 1.:.i3aria 

.J. 

40, JD.Idris, 
 C.A.Chdhdn 
 R.i.Rajput 
 3..Chhoukzir 

44, O.:-i.Oarjva 
45. F.Pate1 
4. ...Prrnar 
47. i..3.Gosai 
43. 3.M.Patel 

 3.C.Raval 
 .i.iocj. 

ri ).L. 'CL 
 V.3.Parinar 
 R.T.8harma  71 .I.L3hanotar 

5. 3.C.Gohjj. 
56  

.3..Late1 
57. M.P.Pacid7a 

Jazhr ajar Telephae xoha:i ge, 
Jawanar agar, 
3aroJa. 

( Advcate 

top1icants. 

Versus 
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Unilri iadia, 
Through p .sideat of lidia, 
Rustrapati Bhavau, 
hei Lelhi. 

Director Geieral of 2elephae 
3anchar 3havaa, 
A. y Delhi. 

The General iianager, 
Talecon District 3aroda, 
3ahucharaj i Road1  

Karelibg, 
iarocia. 	 . . .Reseondeits 

( dvocete 	;:r.Akil Kuroshi ) 

" r. 1. Li 	U 	-i i-i 
3 lQ 	QF 192 n 

	

J.t. 43. i 	oi 

DaLe : 38-05-1992 

Per 	I-Ion' ble Iir.R,C.L3hatt: : 	Iember (J) 

i1r.S.P.Hasurkar, and IIr.ikil (ureshi, 

learned advocates or th aoeiicant and the reseoecient 

present. I4r.Akii ureshi, files realy to the 

5•I.A.,to-dav. RCpl7 be taken on record. 

2. 	 This apolicetioe under Section 19 of 

ten 	eeastretive LLiOU:4alS ct, 135, is filed 

by 57 applicants viho are unaor the emp loyrnent of 

rcspoficent no.3, in tnc Teepn r. e xchaage, •Jawahar-

nacar, seehie-i the relief Li-tat the order dated 

29th Dtoher, 1991, i-i exarn-/4, passed by 

Asstt. DireThor General (:iP), be- aashed and set 

aside, arid the respondents ee directed to pay 

the City CoLnoonsaLory alloances to the aolicants. 

3 • 	 The apeliceci Ls have 1il2d also an 

lye dppllcn ti oe uider Rule - 4 (5) A, of the Adninistrnt/ 
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Tribuijal Rules, seeking peraissios to file this 

as i ta apslicstio of thu app licalits for common 

cause of action and henca the permiss Ia is granted. 

the applicants have also ailee an application for 

conc)nute 	at aelajT aelner h.;./l Us/92. in  which 

it is menti anea that thsuepljcei-its hCVC filed 

this application on 22nd Junuerp, 1992, though 

the imeugasu order challenged is dated 29th October, 

1990. it is avarrn 	in the application that 

they came to kno about this orner in .ovcmi:)er,199u. 

Learned snvocats for the aonlicnt subjaitsed that 

the applicants ought to have file this application 

by 29th October,1991), and there is delay of about 

three months in filing this application and the 

same he condoned. Learned advocete for the 

re300ncLents doea not seriously challenge this 

apslcatjo fJr codortio:. of delaj. 	elying 

On the aver:ents made in tncs apo1iccton 	0u/92, 

I condonene daisy and treat the apalication 

within time. 

4. 	 This appilcadlon can be disosed of 

at the admission Stage • The application is 

admitted. Learned advocate lie. ii. Oareshi, for the 

rCs:ouaeists waves notice • Learnea auvoc ate s or th 

apslicants drew sri attention to the impugned order 

flnaxurc-AJ5, dated 17th Lecersber, 1990, in which 

the Asstt. &gineer (Staff), 0/0 te Geseral 

lieSager, Vaeoaara Telecom :Ois trict, Vadodara, 

/ 	 as is a letter to the 5ecretarr, Act on Committee, 

Jawaher 'asar teieph:e lxchaagc, Vadodar, infarm-i 
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them that thn case for sarctioe of CCA to the 

Ic lecoie. Staff workir:; at Jawaharnager,Vadodara, 

has bean taker up with the DOTi New Delhi, vide 

the said Ufrice letter no..52/I/106, dated 6th 

Deceniber,199D. Learred advoc.:te has drawn my 

attention to that letter dated 5th December, 1990, 

x:ucec at Paga.30. 	st line of that letter 

addressed to he Deputy general hana er, 0/0 G:ITJ, 

aroda, to A.D.G. (Sip) ,Department of Telecommuni-

cations, iJew Delhi, _t r, mentioned as under 

"It is rcnuested to re-c nsider the 

proposal as per ruIes. tj 
 

The learned advocate for thr applicant 

submittect that Iiinn. have not heard nor are they 

c.omnun ice ted with the ultimate decision to the 

demands of the apolicants for City Compensatory 

allowances. Learned advocate Mr.Akil Nureshi, for 

the respondents snibitLed that !he relevant 

msaariel to decide that point is forwarded to the 

resoondeat no. 2, oef ore one month and therefore, 
orohahility 

in au. 	- 	 the rcs:ondenis wall be able 

to take decision ithia two noeths. 

6. 	In view of this position, this application 

can be ctisosed of br giving diroc-tios to the 

resoondenit no.1 asS 2 to take tac decision in the 

matter within two ;n On tho 

~~r 
7 • 	 Ih:nCe the following order : 
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ORDER 

lkThe  applictioi is partly allowed. 

The respondent no. 2, to take the decision 

within two months from the date of receipt 

of this order, according to rules. jc.egarding 

the claim of the applicants for grant of 

City Compensatory allowance in view of 

Aunexure-A/5, dated 17th December, 1990, 

which refers to the letter dated 5th December 
about 

1990, and to inforrn, he decision taken to 

the Secretary, Actia-  Committee, Jawaharnagar, 

Telephone Exchange, Vadodara. . The applicat-

ion is disposed of. M.A. is also disposed of 

No order as to costs. 11 
 

R.C.Bhatt 
Member (J) 

AlT 


